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BEFORE TFIE NATIONAI. GREEI\I TRIBUSVAI., PR!EUCIPAL BEEUCH AT

NEW DE!.I.I!

oRtG|NAL AppLtCATION No" s8,s/2a22 {pB}

Applicant: . Samayak Jain & Ors.

v/s
Respondents: - Government of Mp and Ors.

Replv on Behalf of MppCB

That the answering respondent is Regulatory Body constituted under section 4

of Water (Prevention & Control of Pollution) Act tg74 and also full filling the

responsibility bestowed under section 5 of Air (Prevention & Control of pollution)

Act L981.

Dindori is a Nagar Parishad irr district of Dindori, Madhya pradesh. From

point of view of smooth administration, the Dindori Nagar parishad is divided

into 15 wards. The Dindori Nagar Panchayat.has population of 2L,323 of which

L0,864 are males while t},45g are fer.les as per report released by latest

Census lndia 2OtL. About 4,907 houses are situated under territorial
jurisdiction of Nagar Parishad Dindori to which it supplies basic amenities like

water anO'se*efrge. lt is also authorized to build roads within Nagar **5.fr1 PrrlrU-At-
11',"ta

limits and impose taxes coming unclirr its jurisdiction.

The Narmada River, also called the Reva is the 5th longest river and overall

longest west-flowing River in lndia. lt is also the largest flowing river in the state

of Madhya Pradesh. The Narmada River rises frorn the Amarkantak

Plateau in Anuppur District Madhya Pradesh and flows westwards over a length of
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L,3:*Zkm before draining through the Gulf of Kharnbhat into the Arabian Sea,

30 km west of tsharuch city of Gujarat. lt flows !,07v km through the states of

Madhya pradesh andT4km in Maharashtra and also make the border between

Mahanasht6a and Gujarat, and also travel about 161 Krn in Gujnat state. Dindori

Nagar par"ishad is a small town situated along Riv6r Narmada in Dindori District of

M.F. Dindori is a tribal district, mainly Gond, Baiga & Kol tribes resides along the

river Narrnada, which are critical for the conservation of River, Hill, Land & Forest'

Waste water is discharged into river Narmada broadly and r'rlainly through 5

Nalla,s (sanbara Nalla, shamshanghal Nalla, ward No.7-8 Nalla, ward [\o'3 Nalla

& Awadhiya Nalla).

Reply on rnerlt with respect to point wise paragraph/sr'rbrmisslons made by

petitioner"

1. M.P Pollution control Board is Regulatory Body constituted under section

4 of water (Prevention & control. of Pollution) Act 1974 and also full

filling the responsibility bestowed under section 5 of Air (Prevention &

Control of Pollution) Act 1981'

ln compliance of Hotr,ble NGT order in oA 6a6l2affi dated

' 
1,4/12/2020, proposal for levying Environmental Connpensation on Nagar

Parishad Dindori is submitteJ to MPPCB Head Office, Bhopal' Details of

which are as Per table below:-
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Sn.

No.

Feniocl Ernviromrmental

Compensatiore

Arnount (R.s.)

Letter no. & date

01104120 to 3110712020 68 Lakhs 2426,13t0812020 :

2. 01107120 to 3ll1212020 102 l-akhs 139.0810112021

_) 0t l01l2l to 3010612421 102 Lakhs 2513.2210712021

4 0l 107 12021 to 3 l/1 212021 162 Lakhs 4956.0410212022

5 01101122 to 3010612022 I 62 Lakhs 2362.3010912022

It is also pertinent to rnention that, Chief Secretary of Governmerlt

of Madhya Pradesh appeared before the Hon'ble f\GT in OA 6O6|2AXB

and filed the reply on behalf of Government of Madhya Pradeslr. Hon'ble

NGT in oA 6061201,8 order dated 10"1.1.2022 has not levied

cornpensation upon the state of MP but has instructed that the State wilfl

be bound by this allocation o1'funds and rnust rnake rneaningful progness

in the matter in next six months. Copy of relevant pages of Hon'ble NGT

order dated 1O.1t.2022 is enclosed as Ann*xurc 1'

Nagar Parishad Dindori is responsible urban adminlstration agency for

deveiopment of infrastructure for supply of water to the inhabitants of

the ULB and managernent of sewage and solid waste generated due to

various domestic, commerciai & religior.,rs activities of residents. letter's

are issued to the ULB Dindori from tirne to time by MPPCB for proper

rTranagement of sewage and solid waste generated within municipal area.

As per Plastic waste Management Rules 2016, duty of prohibition on sale,

storage and use of banned plastic material is entrusted to related locai

body where as prohibition of manufacturing of banned plastic is

entrusted on MPPCB. ln Dindori, no industry/unit engaged in
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rnanufacturing of banned plastic item is functionai in Dindoni district and

neanby Shat'ldol division also,

Varioi.ls Public awareness activities ane also carried out by Regional

Office, MPPCE, Shahdol in Dirrdori town from tin'le to tii^ne to discourage

the use of banned polythene, pamphieti and cotton carny bags are

distnibuted among the public and shopkeepers. Polythene seizing activity

is also carried out from tinre to time by Nagar Parishad Dindori in

presence of MPPCB, Shahdol to discourage use of polythene. Details of

Public awareness program organized by regional office Shahdol by

distributing pannphNet, displaying posters, banners, & thnough pubiic

announcement in various public gatherings during reiigious, cultural &

recreational activities like Murti visarjan, Public hearing are given below.

S. No. Subject Date

Public awareness pt:()gram on Single Use Plastic through

pamplet & poster dr-iring Murti Visarjan

19.09.2021

20.09.2021

2

J

Inspection & firre irnposition 21.10.2022

PLrblic Awareness Program dr,rring Diwali 28.10.2021

11.11 .2421

4 [ut.,Li. awareness program on SUF through painplet &

poster dr-rring durirrg Public Hearing in Baghrauli village

17.a6.2022

5 Environtnent pLrblic awareness program

Irrp*t." & f,,." 
'*potitiJ,,-

03.06.2022

6
r04 0'l .2u2/

7 Public awareuess program to discourage Single Use

Plastic thror-igh oamplet & poster dLrring N'lurti Visarian

-i l.u6.luLt

09.09.2022 i

l
I

l

8 Public a\,vareness program to discourage Single Use

Flastic through pamplet & poster during Murti Visa-rjan

l-ette r's

ta ken against

issued by MPPCB to

activities related to

Nagar Parishad Dindori rega!'ding action

use, storage and sale of banned plastic
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rtenns and raid/seizure done hY

follows:-

thern wnt ban of single use plastic are as

I-etter No

999 20.03.2020

3557 20.11.2020

02.08.2021

510 r0.0s.2022 
i

765 01 06 2022 
i

SLrbiect

ffiolTorderofban
ol'r Single Use Piastic having thickness

<50micron I038---- | za.o:.zoz"
@ awareness campalgn

regarding stopping rhe use of Single lJse

Plastic

@ntleUsePlastic

-,,.,i 

l)'lilsx.ir: 
'*'vaste

it r !." f r,) 111P 1 i3 fic *

lvla* ag^:tir:i'ti ii r"l!r':; I{i I i"

08.09.:iJ;0

28.122020
ffi Pin:.tic lVa:;l*

,\4;tt:itqe ;lclll. ii'L:i':s 2t')'r' {:
16.05.2021

@artY Ptastic Waste

Ceneration flcPt:l"t

waste generatton

stocking singte use Plastici"ffi,iffi
meeting on 0a'0a'2022 f9r elimll-atilg S!P

To provicle t ea''t' lnfonnat''on ol plastic

ffintheactiontakenFor providirtg intot'l-t

by ULB on banning oI SUP

n'---'-'---------__-.e. bun on Single L'se Pla:ticiffiffi
28.02"2022

no- ltt.o+'zozz

11.04"2022

[: t.os.:ozzrvsJ'lv E- 
1fCI'"*tt"" of PlasticTo provide 1'earlY

waste managemelrt in f-orm 5

ebsite for
Reg. reglstratlol.l (

Cr.:,.run.". app related with single Lrse plastic

i e*t.nd.d piod'''c"''' esponsibillt)

To Pror ide yearly 'fiilt'*tion 
ol plastic

waste management in fbrm 5

23.06.2022

C4s---1 tt.al .2a22

11.A7.2022

t9.07.2022%heactiontakenFor ptoviditt g itltortn

by ULB regarding bln of SUP
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R"$ ."*Pliance of

manry9l?nt tules 2!15

For orgarrizing arvareness

single Lrse Plastic

plastic waste

prQ-ffi br";f

[.guraing ban of singte use plastic

?115 ifb'uy'j
1

-'1i7- i :0. to.:o::
Lt tJ 

l

Iffi
18

r9

20

4. Related to Forest Department' hence deserve no cornments'

5. Related to tNagar Farishad Dindori & District Administr"atlon Dindori'

hence deserve no comments'

6.RelatedtoWRD,PF.lEDepartrnentofM.PGovernrnent,hen,rcedeserveno

cornments'

7'MatterofillegalminingCome,sunderjurisdictionofrrriningdepartment&

policeadrninistration'Presentlynosandminehav!ngvalidconsentto

operateisoperating.Perr,nission(CTo)forsandminingisnotissuedby

MPPCBtoanymineinNarmacariverwithinDindoridistrlctdur.inglast

three Years'

S.RelatedtoNagarParishadDindo'ri'hencedeservenocomments'

9'RelatedtoNagarParishadDincori,hencedeservenocommerrts.

l0.MonthlywatersamplingofRiverNarmadanearNagarFarishadDindoriis

.donebyMPPCB,Shahdol.Wateranalysisreportsl,lowsthatthewater

qualityparameterSareusual.ynorrnal.Waterqualityanalysisrepor.tof

RiverNarmadaatU/s&D/sofDindoritownforAprilZolLtoMarchTo22

isenclosedasAcrnexur*?.WaterqualityofriverNarmadaisfoundtobe

NornnalaSperthecategorizationlaiddownbyCPCB.Noconsentisgiven

byMFPCBshahdolfonestablishmentofwaterpolIutingindustryalong

riverNarmadainDindoriDistrict.M'PUrbanDevelopmentCompanyhas

alsostartedconstructionofSewageTreatmentPlantot3.BMLDcapacity
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.:"

fon treatnnent of waste water'. As per Air Quality lndex report issued by

state Environment surveillance centen, M"P Folltltion control Board'

Bhopal for year 2ALg-20 & 2020-2 !, of District Dirldori always stands

within first flve dlstricts, whicrr shows the very good air quality of Dindori

district.Pern,lanentdisplayboardfor"spreadingpublicawareneSS

regardingconservationofenvironmentingeneralarealsoerectedat

varions irnportant public places within Dindori town' sorne pho'tographs

of dlsplay boand enclosed as S\*Y:*xili* 3'

steps taken by MPPCB, shahdol to ensure contro! of poEltltion irt REq/e

lNanrnada.

Letter's lssued bY

follows:-

t+15,0s/11/2016 i

s 1 8. 0s/04/201 8

NZ+.ogtt112019

zogg,zzlol12020

63,0110312021

MPPCB to Nagar Parishad Dindori regarding STP are as

Letter No. & Date

t949.2811012a14cts and treatment of

domestic waste water

@*ntot rolid r,vaste a,d to ban

burnir g of waste
I ' tNarrnada River

R"gmdtffi*harge of untreated waste lr

in OA 59312017

dated 28/0812019

Reg, installation of STP

ffi: i'opotltlon of PenaltY due to

violations of the directrons of Hon'ble NGT and the

provisions of SWM Rules 2016'

ffi *po.ttlrr" of penalty due to

violations of the directious of Hon'ble NGT and the

provisions of SWM Rules 2016 U/s 5 of EPA 1985'

Regarding Plantation

ist.zatostzozo

nqa.09l0sl202l
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Reg.compte@,i
work oi'STF

Di.ectio,rs u,l.ler 3J ,{ ;i *aC, @iTrrion & control ofprevention) act t974

Directions ,4.," 33 fiT *G. (pollrrim & control of
prevention) act 1974

i 11A^ 27 t06t2a22

3341. 07/lgt2an

7?n{ t6/09/2022

€. ln cornpiiance of Hon'bre Ncir orden in oA 6a6/2affidated 14/1,2/2a2a,proposar for revying Environmentar cornpensation on Nagar parrshad
Dindori is subrnitted to MppcB Head office, Bhopa$. Detairs of which are asper table below:_

Sr.

No.

Feriod

AI/01/22 to 3u05tn2i
162 Lakhs

162 Lal<hs

Letter n". & dut.

139,08/01/20il

2513,22107/20u

4955,04/02/2022

2362,3A/A9/2A24

Rear Time water euarity Monitoring station is arso estabrished by
MPPCB in this year 2022 in river Narmada near Dindori Town, thror,gh
which water po'ution rever in Narmada river is being nnonitored instantry.
This herp's to keep regurar vigir of Nanmada river water quarity during any
religious programs, Fair etc. I\/r/s Axis Nano Technorogies pvt. r-td., Noida
has suppried/instared RTWQMS in Dindori city on river Narmada costing

Environnrental

Compensation

Amount (Rs.)
ot/a4/20 to-itoTNm
01/07/20 to sttTitzUli
0t/01/2t to za/oe/zazt

68 Lakhs 2425, x3/08/ic20
102 Lakhs

102'I-akhs
4 )a1/07/2M
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about Rs. 31.23 Lakhs. Details of waten quaNity ana{ysis neport of [Vlortth

Septernber & October are attached 0s /\fi.a{ixur* :tr.

1i. Related to [\armada Valley Development Authority, EFCC & SEIAA [rence

deserve no cor-nments.

12. Related to l\agar Farishad Dindori, hence deserve no comnr-lents.

13. Related to Forest Department & t\armada Valley Developrnent Authority,

hence deserve no comments.

14. Related to Nagar Parishad Dincori & District Adnnlnistration Dindori, hence

deserve no conrments.

l-.lence M.P. Follution Control Board has already exerclsed power where ever

required and have taken all necessary steps for safeguard of environment with

regards to this matter, many points raised by the applicants in this petition are

very general in nature and not specific to situation of pollution irl Narmada river

in Dindori. Sonne points are vague and superficial, hence it is humbly prayed to

dismiss a!l points related with MPPCB in above petition'

Date:- AuDl2022

\-/'\a/
,' \

Sarajepw Kunnar flVEehna

i0ffficer Enrcharge;

RLgnonaf, OffEcen

M"F Follution Controi Board

ShahdoH {M.P}
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Item No. 01 Court No. 1

BEFOR.E TIIE NATIOITAL GR.EEN TRIET'TNAL

PRII'ICIPAL BENCEI, NE'T DEN,HI

(BY Vrdeo Conferenclng)

Original Application No' 606l2OlB

(In respect of State of Madhya Pradesh)

In re: conrpliance of Municipal sotrid waste Management Rules'

2Ot6 and other environneental issues

(Arising out of directions of the [Ion'ble Suprerme Court

in W.P. No. 888/ 1996 and W'F' No' 37Sl2A12l

Date of hearing: 10.11 .2022

CORAM:

Present:

ORDER

The Issue - Monitoring ol" compliance of waste in terms of orders of

Elon,bleSuprexneCourtdatedoz"ag.zol4arad22"o?.zol7

1. The issues of solid as well as liquid waste management are being

monitored by this Tribunal as per orclers of the Hon'ble Supreme court

HON'BLE MR. JUSTICE ADARS}T KUMAR GOEL' CHAIRPERSON

HON'BLEMR.JUSTICPSUPUIR.A,GARWAL"-!UDtrCIAI'MEMEER
HON'BLE PROF. A. SENTHtrL VEL, EXPERT MEIVtrBER

Shri Iqbal Singh I3ains, Chief Secretary' Madhya Pradesh

Shri Aniruddha Mrrkherjee, Ex' Principal Secretary' Environment

Shri Gulshan Bamra, Principal Secretary' Environment

Shri Bharat yadav. io-rrri""ioner, Directorate of Urban Administration

and DeveloPment
Shri Gaurav Bena1, Additional Commissioner' Directorate of Urban

Ad.ministration and DeveloPment
Shri Hans Kumar Jain, Chief Engineer, Directorate of Urban

Administratlon and DeveloPment
Shri S P Jha, Director, Environment
Shri Neelesh Dubev, O'S.D', Urban Development and Housi'ng
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conclusion 
ion with the chief secretary' the

57 . We hoPe in the iight of interact

StateofMadhyaPradeshwilltakefurtherrneasuresinthematterby

innovative approach and stringent rnonitoring' ensuring that gaps in

solid and liquid waste generation ar:d treatment are bridged at the

earliest, shortening the proposed t'irnelines' adopting

alternative/interim 
firea{iures to the extent and wherever found

viable' Restoration plani need to be executed at the earliest

sirnultaneouslyinalldistrictsicities/towns/villageslnatrmebound

rnannerwithoutfurtherdelay.CompliancebeensuredbyChiefSecretary.

58. As alread'y observed' it wiil also be open to the State to

of requisite funds from generators/contributors 
of waste or

l"oa1 means'

plan rarsrn3

by anY other

59. In our recent order dated 01'09'20 22 in O'A No' 6O6i 2018 (in

respectofStateofWestBengal),consideringscaleofcompensation

adopted in earlier cases inr:[rding in OA No' 1002/2OlB' AbhishtKusum

Guptaus.stateoflJttarPradesh&ors.,compensationwasdeterrnined@q

Rs. 2 Crore per MLD for untreated liquid waste and in OA No' 28612022

for unprocessed legacy wasi.e conrpensation was fixed' @ Rs' 3O0 per MT to

be utilized for restoration measures' i'ncluding preventing discharge of

untreatedSewageandsolid'wastetreatment/processingfacilities,aSper

appropriate mechanism for planning and execution that may be evolved'

rvithin three months' Operative part of the said' ord'er is reproduced below:-

*Conclusion abotrt quantum of cornpensation

4e tn the t sht :t ̂ Z?;1;fr":rzX:iji"{;fl,Wr:- *#enulronment, lue hot''to'''T-r"r'..o be pa-- 
;. ixed_@ Rs.2 crore per

earlLest. cottt ?€fl sa,t u'l 
i rj- ",*n1"t? ^"^, 

", 
;;, Let,ied a gain st Xiia a

,iorailorLs. The amo.ur" "toiiririon not
MLD (at uhich rate
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and DJB in OA No. l0O2/ 2O lg, Abhisht Kusum Gupta us. State ofuttar pradesh & ors, referred, to in para 4g aboie for d,etailei
reasons mentioned therein). As noted- earrier, gap in generation
a.nd treatrnent in west BengaL a.s per fr.ato. firnished is7490 MLD. Thus, und.er thi;he;a.d, riabititg oy tn" state afWest B1ngal is to pag compensation oy is.- ZggO 

"ro*.i,rounded. aff to Rs. SOOO crare in uiew of iontinuing d.ama.ge'.Forfailure to process sorid wa.ste, unpio."tted. tejacg *o,l,-
being l,2O crore MT, compensation is assessed @ Rs. 3OOper MT (at which approximz.td rate compensation"has beeiawarded. in OA lVo. nB6/2O22 igainst Municipal
corporation, Ludhiana, fo, r:he reason" jiu.n therein). ihisworks out to Rs. e66 crore but ad.d.l,ng lS4 crore ftorcontinuing a.d.d.ition of unprocessed. wast E ls+as.le r-eo,
the tota.l amount is rownd.ed. off to Rs. SOO iror.. Thus, finaiamount of compensation u.nd.er the two head.s (solii and.liquid utaste) is assessed ac Rs. ssoo crores uthich mag be
deposited. bg the Stq.te of West Bengal in a separate ring_
fenced account within two months, to be opeiated. o, pi,
directions of the chief secretarg and. utilisia yo, restoraiion
measures, including preuenting discharge of untieated. sewage
and soliri waste treatment,/ processing faiititii", as per appropriate
mechcLnismfor pranning and. execution that mag be-euoruid", *itnrn
three months. If uiorations continue, riability" to paa ad,d.itional
compensation mag haue to be consid,ered. cimptianie tuilr be the
responsibility of the Chief Secreta.ry.,'

Reasons for not levying compensation on State of Mp

60. The chief Secretary Madhya pradesh fairly accepts that there is gap

of about 1500 MLD in sewage generation and treatment. In normal

circumstances, the State would be liable to pay compensation of Rs. 3000

crore at the scale of compensation fixed in other states. However, it is
pointed out that in Madhya pradesh, already more than Rs. 900o crores

stands allocated on the subject. There are ongoing sewerage projects for

465 MLD for which amount of Rs 2366 crore stancls ring-fenced. Further,

amount of Rs 7388 crore stands ring-ferced for sewage treatment facilities

which is approved by State cabinet under the AMRUT 2.o and, sBM 2.0

schemes. out of the said amount, Rs 4557 crore is the State share while

Rs 273 1 crore is Government of India's share, in a phased manner. It is

submitted that even if GoI fails to comply with its commitment of Rs. 2731

crore, the state of Madhya pradesh would abide by its commitment of Rs

trE
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,
4657 crore for the treatment of wastewater in a scientific manner. Thus,

the State has made provision for Rs. 9688 crores in a ring-fenced manner

for wastewater treatment. In these circumstances, there does not appear

to be a case for ler,y of corrrpensation but the State will be bound by this

stand and allocation of funds and must make meaningful progress in the

matter in next six months.

Assistance by State of MP to other States for executing work on trndore
pattern

61. In vie'"v of apparently successful waste management model at Indore,

we have suggested to the Chief Secretary, MP to offer assistance in training

and capacity building to oiirer States and the Chief Secretary has fairly

agreed to offer such hel<1 by addressing a communication to Chief

Secretaries of all Stales/UTs on the subject. He has further stated that in

the State of Madhya Pradesh, MP Urban l)evelopment Company has been

registered under the Corrpanies Act in the year 2014 rvhich caters to the

process of giving contracts for handing waste which patiern may be

considerecl by other States/UTs,.if found viable.

Directions for further follow up

62. Further, six monthly progress reports with verifiable progress rnay

be filed by the Chief Secret.rry with a copy to the Registrar General of this

Tribunal by e-mai1 at iudiciai-net@gav.14 preferably in the form of

searchable PDF/OCR Supporl PDF and not in the form of Image PDF.

Copies thereof may be furnished to the NMCG, MoUD and CPCB and also

be placed on the website of the Stale Government.

A copy of this order be for-warded for compliance to the Chief

Secretary, Madhya Pradesh, Secretary, Ministry of Housing arrd Urban

56 ,V
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on report being fi,ed with the Regjstrar General of this Tribunal, thesame may be placed before the Bench, rf found necessary.

If any grievance sun'ives. it w,r l,e open to the aggrieverJ parties totake further remedies as per larv.

Development, MoEF& 
""1by e-mail.

, CoI, llationai Missjon for Clean Ganga and CpCB

Adarsh Kumar Goel, Cp

Sudhir Agarwal, JM

Prof. A. Senthil Vel. EM

November lO, 2022
unginal Appiication No. 606/20 tB

l.;'

57
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